
iii. The Acquirer is the Promoter and Director of PAC. The Acquirer and PAC are not part of any Group.

viii.  Save and except for the PAC, no other person is acting in concert with the Acquirer for the purposes of this Offer.
ix.  The Acquirer and PAC have conrmed that they are not categorized as a ‘willful defaulter’ in terms of regulation 

2(1) (ze) of the SEBI (SAST) Regulations, 2011and have not been prohibited by SEBI from dealing in securities, 
in terms of any directions issued under section 11B of the Securities and Exchange Board of India Act, 1992,as 
amended (“SEBI Act”), or under any other regulations made under the SEBI Act.

iv. As on date of this DPS, the Acquirer is also Promoter/Director of Gayi Adi Finance and Investment Services Private 
Limited, which is engaged in the business of nancial services and Director of G. S. V. Securities Private Limited, 
which is engaged in the business of stock broking services.

vi.  The Acquirer and PAC are neither the Promoters nor a part of the Promoter Group of the Target Company.
vii. The Acquirer and PAC have not entered into any formal agreement with respect to the acquisition of shares 

through this Offer and are acting together under an informal understanding.

v.  Neither the Acquirer nor PAC and its directors acquired, directly or indirectly any shares of Target Company during 
the 52 weeks period prior to the date of PA except6,34,00,000 shares consisting of3,90,00,000 Equity Shares 
and 2,44,00,000 DVR Shares, being acquired by PAC, representing 17.04% Voting Share Capital of the Target 
Company through off-market purchase at an average price of INR 0.40 per Equity Share and INR 0.22 per DVR 
Share. Further, the Acquirer and PAC have not acquired any Equity Shares and/or DVR Shares of the Target 
Company after the date of the PA.

2. Details of the Sellers:
I. The details of the Selling Shareholder (“Seller”), who has entered into Share Purchase Agreement (as dened 

below) with Acquirer and PAC, have been set out hereunder:

DETAILED PUBLIC STATEMENT, IN TERMS OF REGULATIONS 3(1) AND 4 READ
WITH REGULATIONS 13(4), 14(3) AND 15(2)  OF THE SECURITIES  AND EXCHANGE 

BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)  
REGULATIONS, 2011, AS AMENDED,  TO THE PUBLIC SHAREHOLDERS OF

Total Revenue 4982.95 42.62
Prot / (Loss) After Tax 1347.25 12.09
Earnings per Equity Share (EPS) 1347.25 12.09
Net Worth / Shareholders’ Funds 1360.33 13.09

(Amount in INR Lakhs except earnings per share data)

STAMPEDE CAPITAL LIMITED
Registered Ofce: Flat No. 1003, 10thFloor, Block - A, Royal Pavilion Apartment, H. No. 6-3-787, Ameerpet, 

Hyderabad - 500016, Ranga Reddy District, Telangana, India. Tel.: +91-40-2340 5683/84; Telef fax: +91-40-2340 5684
E-mail: cs@stampedecap.com / info@stampedecap.com; Website: www.stampedecap.com  

Corporate Identication Number (CIN): L67120TG1995PLC020170

vi. The Target Company also registered with SEBI as a Portfolio Manager vide Registration Number: 
INP000006864.

vii. As on date of this DPS, the Acquirer is also Promoter/Director of Gayi Adi Finance and Investment Services 
Private Limited, which is engaged in the business of nancial services and Director of G. S. V. Securities Private 
Limited, which is engaged in the business of stock broking services

viii. The DVR Shares rank pari passu with the Equity Shares except as to the differential rights as to voting i.e. a right 
to 1 (One) vote for every 1000 DVR Shares as compared to 1 (One) vote for every 1 Equity Share. 

ix. The Target Company does not have any partly paid-up Equity Shares and/or DVR Shares and there are no 
outstanding convertible securities, depository receipts, warrants, options or similar instruments, issued by the 
Target Company, convertible into Equity Shares and/or DVR Shares at a later stage.

x. The Target Company proposed a Capital Reduction through a Scheme of Arrangement and the same is under 
process and pending with Stock Exchanges/SEBI as on date.

xi. The Equity Shares and DVR Shares are listed on the BSE Limited (“BSE”) (Equity Shares: Scrip ID: STAMPEDE; 
Scrip Code: 531723; DVR Shares: Scrip ID: SCAPDVR; Scrip Code: 570005) and National Stock Exchange of 
India Limited (“NSE”) (Equity Shares: Symbol: STAMPEDE; DVR Shares: Symbol: SCAPDVR).However, the 
trading in Equity Shares is under Graded Surveillance Measures (GSM) : Stage IV at BSE & NSE.The 
International Securities Identication Number (“ISIN”) of the Equity Sharesof the Target Companyis 
INE224E01028 and and DVR Shares of the Target Company INE224E01036

xii. The Equity Shares and DVR Shares of Target Company are frequently traded on NSE, in terms of regulation 2(1) 
(j) of the SEBI (SAST) Regulations, 2011. 

xiii. As on date of the DPS, the Board of Directors of the Target Company comprises of Vishuvardhan Reddy Guntaka 
(DIN: 07125475), Srinivas Maya (DIN: 08679514), Sudheer Vegi (DIN: 08070785), Satya Srikanth Karaturi 
(DIN: 07733024), Venkata Krishnayya Nekkanti (DIN: 07733209), Chukka Siva Satya Srinivas (DIN: 
07177166) and Chukka Lakshmi (DIN:07733231)

xiv. The key nancial information of the Target Company, as submitted by the Target Company to the Stock 
Exchanges and based on its audited  nancial statements, as at and for the nancial years ended March 31, 
2018, March 31, 2019, and March 31, 2020 are as follows:

Total Revenue 182.54 7,737.54 427.42
Prot / (Loss) after Tax (827.79) (4,096.81) (449.00)
Earnings/(Loss) Per Share (INR) (0.289) (1.43) (0.157)
Net Worth / Shareholders’ Funds 305.60 1,133.41 5,230.22

(Source - The nancial information as set forth above has been extracted from Target Company’s nancial 
statements led with the Stock Exchanges)

v. In view of the parameters considered and presented in table above, in the opinion of the Acquirer and PAC and 
Manager to the Offer, the Offer Price of INR 0.45/- (Indian Rupees Forty Five Paise only) per Equity Share and 
INR 0.55/- (Fifty Five Paise only) per DVR Shareis justied in terms of Regulation 8 of the SEBI (SAST) 
Regulations, 2011.

vi. Since the date of the PA, there have been no corporate actions by the Target Company warranting adjustment of 
any of the relevant price parameters under Regulation 8(9) of the SEBI (SAST) Regulations, 2011. The Offer 
Price may be revised in the event of any corporate actions like bonus, rights, split, etc. where the record date for 
effecting such corporate actions falls within 3 (three)Working Days prior to the commencement of Tendering 
Period of the Offer

vii. As on date of this DPS, there is no revision in Offer Price or Offer Size. The Offer Price may be subject to upward 
revision, if any, pursuant to the SEBI (SAST) Regulations, 2011 or at the discretion of the Acquirer and the PAC, 
at any time prior to 1 (One) Working Day before the commencement of the tendering period in accordance with 
Regulation 18(4) of the SEBI (SAST) Regulations.In the event of such revision, the Acquirer and PACare 
required to (i) make corresponding increases to the amount kept in the Escrow Account, as set out in Part V 
(Financial Arrangements)of this DPS; (ii) make a public announcement in the newspapers where this DPS is 
published; and (iii) simultaneously with the issue of such public announcement, inform SEBI, the Stock 
Exchanges and the Target Company at its registered ofce of such revision in terms of regulation 18(5) of the 
SEBI (SAST) Regulations, 2011.

viii. In the event of acquisition of the Equity Shares and/or DVR Shares by the Acquirer and / or the PAC, during the 
Offer period, whether by subscription or purchase, at a price higher than the Offer Price per share, the Offer Price 
will be revised upwards to be equal to or more than the highest price paid for such acquisition in terms of 
Regulation 8(8) of the SEBI (SAST) Regulations, 2011.However, the Acquirer and / or the PAC shall not acquire 
any Equity Shares and/or DVR Shares after the 3rd (third) Working Day prior to the commencement of the 
tendering period of this Open Offer and until the expiry of the tendering period of this Open Offer. An upward 
revision to the Offer Price or to the Offer Size, if any, on account of competing offers or otherwise, may be done 
at any time prior to the commencement of the last 1 (one) Working Day before the commencement of the 
tendering period of this Open Offer in accordance with Regulation 18(4) of the SEBI (SAST) Regulations, 2011.

ix. If the Acquirer and /or PAC acquire Equity Shares and/or DVR Shares of the Target Company during the period of 
26 (twenty six) weeks after the tendering period at a price higher than the Offer Price per share, then the Acquirer 
shall pay the difference between the highest acquisition price and the Offer Price, to all the Public Shareholders 
whose shares have been accepted in the Offer within 60 (sixty) days from the date of such acquisition. 
However, no such difference shall be paid in the event that such acquisition is made under another open offer 
under the SEBI (SAST) Regulations, 2011, or open market purchases made in the ordinary course on the stock 
exchanges, not being negotiated acquisition of shares of the Target Company in any form.

V. FINANCIAL ARRANGEMENTS:
i. The total funding requirement for this Offer, assuming full acceptance, is INR 3,49,81,466/- (Indian Rupees 

Three Crores Forty Nine Lakh Eighty One Thousand Four Hundred and Sixty Six only)(‘Maximum Open Offer 
Consideration’).

ii. The Acquirer and PAC have conrmed that they have adequate nancial resources to meet the obligations under 
the Offer made rm nancial arrangements for fullling the payment obligations under this Offer in terms of 
Regulation 25(1) of the SAST Regulations and are able to implement this Offer.

iii. In accordance with regulation 17(4) of the SEBI (SAST) Regulations, 2011, the Acquirer and PAC, the Manager 
to the Offer and ICICI Bank Limited (‘Escrow Bank’), a banking company duly incorporated under the 
Companies Act, 1956 and registered as a banking company within the meaning of the Banking Regulation Act, 
1949 and having its registered ofce at ICICI Bank Tower, Near Chakli Circle, Old Padra Road, Vadodara-390 
007, Gujarat, India, have entered into an Escrow Agreement dated July09, 2020(‘Escrow Agreement’). 
Pursuant to the Escrow Agreement the Acquirer and PAC have opened an Escrow Account under the name and 
title of “JVTR-OPEN OFFER-ESCROW ACCOUNT” bearing Account No. 000405123580 (‘Open Offer Escrow 
Account’) with Escrow Bank, having one of its branches at Capital Markets Division, 1st Floor, 122, Mistry 
Bhavan, Dinshaw Vachha Road, Backbay Reclamation, Churchgate, Mumbai-400020, Maharashtra, India, and 
deposited an amount of INR 87,50,000/- (Indian Rupees Eighty Seven Lakhs Fifty Thousand only), in cash, 
being more than 25% of the Maximum Open Offer Consideration.

iv. Pursuant to the Escrow Agreement, the Acquirer and PAC have solely authorized the Manager to the Open Offer 
to realize the value of the Open Offer Escrow Account as per the provisions of the SEBI (SAST) Regulations, 
2011.

v. Mr. N N V Satish (Membership No. 218382), Partner of M/s. N N V Satish & Co.,Chartered Accountants (FRN: 
011474S), having ofce at B-12, Second Floor, Street No. 3, Indian Airlines Employees Colony, Begumpet, 
Hyderabad-500003; Tel.: +91-40-27890005; Telefax: +91-40-27890815; E-mail: satish@casatish.com 
vide certicate dated July 08, 2020 has conrmed that sufcient resources are available with the Acquirer and 
PAC for fullling the obligations under this ‘Offer’ in full.

vi. Based on the above, Ashika Capital Limited, the Manager to the Offer is satised that the rm arrangements for 
the funds and money for payment have been put in place by the Acquirer and PAC to implement the Offer in full in 
accordance with the SEBI (SAST) Regulations, 2011.

vii. In case of any upward revision in the Offer Price or the Offer Size, the Acquirer and PAC shall make further 
deposit into the Escrow Account, prior to effecting such revision, to ensure compliance with Regulations 17(2), 
22(2) and 24(1) of the SEBI (SAST) Regulations, 2011. 

VI. STATUTORY AND OTHER APPROVALS REQUIRED FOR THE OFFER:
i. The acquisition of Offer Shares is subjected to receipt of approval from the SEBI, BSE, NSE, MSEI, ICEX, as 

applicable, by the Target Company for change in the control of the Target Company, including for change in the 
dominant promoter group of the Target Company and appoint directors on the Board of the Target Company.

ii. The necessary applications for these regulatory / statutory approvals shall be made shortly.
iii. Apart from the aforementioned approval, as of the date of this DPS, to the best of the knowledge of the Acquirer 

and PAC, there are no statutory or regulatory approvals are required to complete the acquisition of shares under 
the SPA and the Open Offer. However, in case of any regulatory or statutory approval being required at a later 
date before the closure of the tendering period, the Open Offer shall be subject to all such approval(s) and the 
Acquirers shall make the necessary applications for such statutory approval(s).

iv. If Public Shareholders who are not persons resident in India (including non-resident Indians (“NRI”), overseas 
corporate bodies (“OCB”) and foreign institutional investors (“FIIs”)/Foreign Portfolio Investors (“FPIs”) had 
required any approvals (including from the Reserve Bank of India (“RBI”), or any other regulatory body) in 
respect of the Equity Shares and/or DVR Shares held by them, they will be required to submit such previous 
approvals, that they would have obtained for acquiring / holding the Equity Shares and/or DVR Shares, in order 
to tender the Equity Shares and/or DVR Shares held by them in this Open Offer, along with the other documents 
required to be furnished to tender shares in this Open Offer. In the event such approvals and relevant documents 
are not submitted, the Acquirer and the PAC reserve their right to reject such Equity Shares and/or DVR Shares 
tendered in this Open Offer.

v. In case of delay in receipt of any statutory approval(s)required for the completion of the Offer, SEBI, if satised 
that such delay in receipt of the requisite statutory approval(s) was not attributable to any wilful default, failure 
or neglect on the part of the Acquirer and PAC to diligently pursue such approval, has the power to grant 
extension of time to Acquirer and PAC, subject to such terms and conditions as may be specied by SEBI, to 
delay the commencement of the Tendering Period for the Offer, pending receipt of such statutory approval(s) or 
grant an extension of time for payment of consideration to the public shareholders of the Target Company who 
have accepted the Offer within such period, subject to Acquirer and PAC agreeing to pay interest for the delayed 
period in terms of regulation 18(11) of the SEBI (SAST) Regulations, 2011. Provided where the statutory 
approvals extend to some but not all equity shareholders, the Acquirer and PAC have the option to make 
payment to such shareholders in respect of whom no statutory approvals are required in order to complete this 
Open Offer. Further, in case the delay occurs on account of wilful default by the Acquirer and PAC in obtaining 
any statutory approvals in time, the amount lying in the Escrow Account will be liable to be forfeited and dealt 
with in the manner provided in regulation 17(10)(e) of the SEBI (SAST) Regulations, 2011.

vi. In the event of the statutory approvals are not received or refused for any reason, or if the conditions precedent 
as specied in the SPA (which are outside the reasonable control of the Acquirer) are not satised, the Acquirer 
and / or the PAC shall have the right to withdraw this Open Offer in terms of Regulation 23 of the SEBI (SAST) 
Regulations, 2011. In the event of withdrawal of this Offer, a public announcement will be made by the Acquirer 
and PAC (through the Manager to the Offer), within 2 (two) Working Days of such withdrawal, in the same 
newspapers in which this DPS has been published and such public announcement will also be sent to the Stock 
Exchanges, SEBI and the Target Company at its registered ofce.
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Details                  Jonna Venkata Tirupati Rao  Gayi Adi Management and 
Trends Private Limited

Total

No. of Shares    No. of Shares    %   %   No. of Shares    %   

@The Acquirer and PAC have not entered into any formal agreement with respect to the acquisition of 
sharesthrough this Offer and acting together under an informal understanding.

Name of Stock
Exchange

No. of DVR Shares
Traded 

Weighted Average Number of 
Listed DVR Shares   

Trading Turnover (in terms
of % to listed equity shares)

BSE 15,63,936 5,72,52,800  2.73%
NSE 3,23,70,062 5,72,52,800  56.54%

(Source: https://www.bseindia.com/ &https://www.nseindia.com/)

iii. Based on the above, in terms of Regulation 2(1) (j) of the SEBI (SAST) Regulations, 2011, the Equity Shares and 
DVR Shares of the Target Company are frequently traded at NSE.

iv. The Offer Price of INR0.45/- (Forty Five Paise only) per Equity Share and INR 0.55/- (Fifty Five Paise only) per 
DVR Share per share is justied in terms of regulation 8(2) of the SEBI (SAST) Regulations, 2011, being higher 
than the highest of the following:

ii. All the Public Shareholders of the Target Company (‘Eligible Shareholders’), holding the shares in 
dematerialized form, registered or unregistered, are eligible to participate in this Offer at any time during the 
period from Offer Opening Date and Offer Closing Date (‘Tendering Period’) for this Offer.

iii. Persons who have acquired Equity Shares and/or DVR Shares but whose names do not appear in the register of 
members of the Target Company on the Identied Dateor unregistered owners or those who have acquired 
Equity Shares and/or DVR Shares after the Identied Date, or those who have not received the Letter of Offer, 
may also participate in this Offers.

iv. This Open Offer will be implemented, subject to the applicable laws, by the Acquirer and PAC through the stock 
exchange mechanism as provided under the SEBI (SAST) Regulations, 2011 and the SEBI Circular bearing 
number CIR/CFD/POLICYCELL/1/2015 dated April 13, 2015read with SEBI Circular bearing number 
CFD/DCR2/CIR/P/2016/131 dated December 09, 2016, as may be amended by time to time, issued by SEBI. A 
separate window on the stock exchange (‘Acquisition Window’) would be provided by the stock exchange for 
this purpose. 

VIII. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECIEPT  OF LETTER OF OFFER:
 .  The Letter of Offer along with the Form of Acceptance-cum-Acknowledgement (‘Form of Acceptance’), 

specifying   the detailed terms and conditions of this Offer will be mailed to all the Public Shareholders whose 
name appears in   the register of members of the Target Company as at the close of business hours on the 
Identied Date, i.e. the date  falling on the 10thWorking Day prior to the commencement of Tendering Period.

a) Negotiated price per Share of the Target Company for any 
 acquisition in terms of the Agreement attracting the obligation 
 to make a public announcement   : 0.40 0.40
b) The volume weighted average price paid or payable per share 
 for acquisitions by the Acquirer or by of the PAC during the 
 fty two weeks immediately preceding the date of the PA : 0.40 0.22
c) The highest price per share paid or payable for any acquisition
 by the Acquirer or by PAC with him during the twenty-six 
 weeks immediately preceding the date of the PA  : 0.40 0.22
d) The volume weighted average market price per share for a 
 period of sixty trading days immediately preceding the date of
  the PA as traded on the Stock Exchanges during such period 
 and such shares being frequently traded  : 0.42 0.55
e) Where the shares are not frequently traded, the price 
 determined by the Acquirer, the PAC and the Manager to the 
 Offer taking into account valuation parameters including book  Not Applicable 
 value, comparable trading multiples, and such other parameters
 as are customary for valuation of shares of such companies  

S.No Particulars  
PricePer DVR 
Share (INR)

Price Per Equity
Share (INR) 

Particulars Year ended 31.03.2020 Year ended 31.03.2019

Usha Rani 
Meenavalli
 

Individual 10 C, Plot No: 205,
MP & MLA Colony,
Jubilee Hills, 
Hyderabad-500033  

Yes Equity Share
- 5,82,071

DVR Shares
-  95,725

0.25

Negligible

Nil

Nil

Not
Applicable

Not
Applicable

Nature Address of Seller
Details of shares / voting rights
 held by the selling shareholdersName of  Seller

Part of the 
Promoter /

 Promoter Group
(Yes / No)

Pre-Transaction             Post-Transaction

     Number            %   N  umber     % 

Public Announcement    July 08, 2020 Wednesday

 Activities     Date Day

Publication of Detailed Public Statement    July 15, 2020 Wednesday

Filing of Draft Letter of Offer with SEBI    July 22, 2020 Wednesday

Last date for public announcement for Competing Offer(s) 

Last date for receipt of comments from SEBIon the draft Letter  August 05, 2020 Wednesday

of Offer (in the event SEBIhas not sought clarication or additional

information from the Manager to the Offer)  August 12, 2020 Wednesday

Identied Date*    August 14, 2020 Friday

Last date by which the Letter of Offer is to be dispatched to the

Public Shareholders whose name appears on the register of August 21, 2020 Friday

members on the Identied Date   

Last date by which Committee of Independent Directors of the

Target Company shall give its recommendation to the  August 26, 2020 Wednesday

Shareholders of the Target Company for this Offer  

Last date for upward revision of Offer Price and/or Offer Size August 27, 2020 Thursday

Date of publication of Offer opening public announcement, in

the newspapers in which this DPS has been published  August 27, 2020 Thursday

Date of commencement of Tendering Period (Offer Opening Date) August 28, 2020 Friday

Date of Closing of Tendering Period(Offer Closing Date) September 10, 2020 Thursday

Last date of communicating the rejection / acceptance and

completion of payment of consideration or refund of shares to September 24, 2020 Thursday

the Shareholders of the Target Company   

VII. TENTATIVE SCHEDULE OF THE ACTIVITIES PERTAINING TO THE OFFER:

@

@

(INR in Lakhsexcept for Earnings Per Share)

For the Financial Year ending

March 31, 2020
(Audited)

March 31, 2018
(Audited)

Particulars
March 31, 2019

(Audited)

Name of Stock
Exchange

No. of Equity Shares 
Traded

Weighted Average Number
of Listed Equity Shares 

Trading Turnover (in terms
of % to listed equity shares)

BSE 1,12,28,207 22,90,11,200  4.9%
NSE 5,02,42,084 22,90,11,200  21.94%

(Source: https://www.bseindia.com/ &https://www.nseindia.com/)

Equity Shares:

DVR Shares:

*Identied Date is only for the purpose of determining the names of the shareholders as on such date to
whom the Letter of Offer would be sent.

Continued on Next Page...



Issued by Manager to the Offer: ASHIKA CAPITAL LIMITED
(CIN: U30009WB2000PLC091674)

th1008, 10  Floor, Raheja Centre, 214, Nariman Point, Mumbai-400021.
Tel: +91-22-66111700; Fax: +91-22-66111710
E-mail: mbd@ashikagroup.com
SEBI Registration Number.: INM000010536;
Validity of Registration: Permanent
Contact Person: Narendra Kumar Gamini / Varshika Sarda

Sd/- 
Jonna Venkata Tirupati Rao 

Place: Hyderabad                                                                                                               Date: July 14, 2020

Sd/-
Authorised Signatory
Gayi Adi Management and Trends Private Limited

For and on behalf of the Acquirer and PAC:

Acquirer: PAC:

...Continued from Previous Page


